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COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS
FORTY-FIRST REPORT

SHRI G. LAKSHMANAN (Madras
North): 1 beg to present the Forty-first
Report (Hindl and English versions) of
the Committee on Private Members’
Bills and Resolutions.

ESTIMATES COMMITTEE

TWENTY-FIFTH REPORT
SHRI S. B. P, PATTABHI RAMA
RAQ (Rajahmundry). 1 beg to present
the Twenty-ifth Report (Hindi and
English versions) of the Estimates Com-
mittee on the  Ministry of Defence—

Military Engineer Services.

12406 hrs, v

COMMITTEE ON PUBLIC UNDER-
TAKINGS

THIRTY-EIGHT REYORT & MIRUTES

SHRI HARIKFSH BAHADUR
(Gorakhpur): I beg Yo present the
Thirty-eighth Report (Hindi and En-
glish versions) of the Committee on
Public Undertakings on Indian Tele-
phone Indudries Limited—Research
and Development agnd New Projects
and Minutes of the sittings of the
Committee relating thereto.

MR, SPEAKER: Shri Zail Singh.

STATEMENT RE: INCIDENT IN AN
MP’s FLAT IN SOUTH AVENUE,
NEW DELHI ON APRIL 14, 1982

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir, On
14th April, 1982, at about 7.15 AM..
iwo intruders one of them carrying a
revolver, entered the residence of Shri
Dalbir Singh, Member ot Lok Ssabha
Ifrom Shahdo: Parliamentary Constituency
in Madhya Pradesh, After entering the
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premises, the intruders ordered some
guests of the Member of Parliament,
who were in the drawing room, to
squat on the floor. They enquired
about the whereabouts of Shri Dal-
bir Singh.

Shri Dalbir Singh, who was in an ad-
joining room and wag listening to the
intruders, managed to escape alongwith
some olher guestg including a M L.A.
and the maid servant, even though the
intruders had fired @hots in his direetion.
Five guests of the Member of Parliament
who were in the drawing room were
however held hostage by the intruders.

The Police Control Room received
information at 7.30 a.M, about the pre-
sence of armed intruders, who had
opened fire. Senior Police Officers, in-
cluding the Commissioner of Police,
immediately rushed to the spot. They
encircled the premises, thus, confining
the intruders. The intruders threatened
to choot the hostages in case the police
forced entry into the house and in the
event of the Government’s failure to
meet their demands, relating to coal-
mine workers of Jhagra Khand in
Madhya Pradesh.

Through persuasion and tact, the police
could enter the prembes at 4.15 p.m. In
a swift operation, the police overpowered
the intruders one of whom was armed
with a loaded and cocked revolver. The
police have registered a case and investi-
gation is in progress..

The Government views this incident
with great concern. I am qure the House
will join me in condemning such acts
of violence. The Government on its
part will spare no efforts in dealing
firmly with guch situations,
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MR. SPEAKER:. 1 will allow him
under 377,

Now, the Minister of External Affairs.

STATEMENT RE: REPORTED ANNOUNCE-
MENT MADE BY PRESIDENT OF PaxIs
TAN APPOINTING OBSERVERS FROM
“NORTHERN AREAS” ON THE FEDE-
RAL CoOUNCIL.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P V. NARASIMHA
RAO): On April 4, 1982, the Pakistan
President Gen_ Zia-ul-Haq is reported
to have made zn announcement ap-
pointing three observers from “Nor-
thern Areas” on the Federal Coun-
cil.

This is the first time that the Pakistan
Government have given such a “represen-
tation” to the areas which are juridically
and constitutionally part of the Indian
State of Jammu & Kashmir. Our CDA
in Islamabad has already lodged a pro-
test over the matter with the Pakistan
Foraign Office.

Zresident Zia-ul4Haq is also reported
© have made a statement on Aprit 12,
1982, in which he dectared Gilgit, Hunza
and Skardu in Pakistan-occupied nor-
thern Kashmir as parts of Pakistan, He
is also reported to have stated that the
three territories are part of Pakistan and
not “disputed areas”—a description which
the Pakistan Governmeny has, without
any justification, been giving to Kashmir.

The Pakistan CDA in Delhi was sum-
moned to South Block on 13-4-82 and
was asked to give us an authentic ver-
sion of President Zia’s statement on the
subject. He wag told that Government
take serious objection to Gen, Zia's re-
ported statement. Qur wellknown posi-
tion, viz. that juridically areas mentioned
above are part of the Indian State of
Jammu & Kashmir, was reiterated to the
CDA. :
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We shal]l await the authentic ver-
sion of the position of Pakistan en this
quesfion, B

12-10 hrs.

CUSTOMS TARIFF (AMENDMENT)
BILL*

THE MINISTER OF
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
On behalf of Shri Pranab Kumar Mu-
kherjee, 1 beg to move for leave to
introduce a Bill further to amend Lhe
Customs Tariff Act, 1975,

MR. SPEAKER: The question is:

“That leave be granted to intrn-
duce a Bill further to amend the
Customs Tariff Act, 1975."

STATE 1IN

The motion was adopted.

SHRI SAWAl SINGH SISODIA: I
introduce** the Bill,
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PROF. K. K. TEWARY: Regarding
the statement made by the Minister
I have a very important letter....tt
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No, please. It is not your job. It is
Mr. Dalbir Singh's job. He will -do
it.
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*Published in Gazette of India Extra ordinary, Part-II Section 2, dated

15-4-82.
*¥Introduced with the
t{Not recorded.

recomendation of the President.



